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ORISSA ORDINANCE NO 3 OF 1986

S . . THE UTKAL umvensrrv (AMENDMENT) ORDINANOE. 1988 s

_ [Promufgated by the Governar of Onssa on the 7zh August 1986‘ _
S . - first published in.an extraordinary issue of the Ofissa
S Gazet'te. dated the 7th . August 1.986} :

AN ORDINANCE
To amend the Utkal University Act 1966

WHEREAS the Legsslature of tha State of Onssa is not in sesslon ;o

AND WHEREAS, the GoVernor of Orissa - is satisfled that cneumstancés- :
exist which render it naoessary for him to take  immediate . action to amend o
the Utkal University Act, 1966 in. the manner  hereinafter appearmg H _'

_NOW, THEREFORE, in -exercise of the powers_ conferred by clause (1)

of Amcle 213 of the Constitution .of India, the Governor of Qrissa is pleased

. to make and promulgate the follownng Ordlnance i - the Thlrtv-seVenth Year
L of the Repubhc of India: ' .

shorttise -~ T (1) This Ordlnance may be called the Utkal Unwerslw (Amgndment)"
an:w-- o 'Ordmance. 1986 . :
_ commences’ _ _ *

(2) |t shall come |nto foroe atonce :

Amaﬁdmgm" 2. sectlon 6 of the Utkai Unijversity Act. 1966, in: the. provmotoonmm :

' ofsection 6. sub-section (8), for the words not exceeding four months, as he' may fix", 20 ot 1968,
' " . @ the words “as he may, from time to time fix, so .. however, that the. total ‘
~ period. shall nqt excesd eight months" shall be subsmuted '

... . .. . B N PANDE
Dated the 7th August, 1986 e . S vaernor_-of- Oﬂssa
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